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Prashant Mathur seys that the petitioner ceastd;_:_ B &
dS 8 cdasual labour since 15.4,67. He had filed writ petmtxaﬁ
only in the year, 1980 and accordlng to the learned counsel .
for the respondents, the writ petition suffers from laches |
énd delay and also the petiticner was over age for b51ng s
regulsrised in the Hﬁll“ﬁy Serulce. :

In view of the lack of response from the petitioner in -
recdrd to prosecut ion of this case,in this Tribunal, the

Case is dismissed in defuult of the petitioner, wlth no order

as to costs.
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